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inltial validity period of 18 months,
will automatically be deemed to be
valid for 24 months from the date of
issue, provided these licences have not
plready been revalidated beyond their
initia]l validity period of 18 months.
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Written Answers 38
Over-Invoicing sad Under-In
in Exports and Imports by Coca
Cola Export Corporation

5877. SHRT SOMCHAND SOLANKI:
Will the Minister of FINANCE be
pleased to state;

(a) whether Coca Cola Export Cor-
poration hag been resorting to over-
invoicing in exports 1n order to earn
higher  importation replenishment
licences during the last three years;

(b) whetlier it resorts to under-in-
voicing in the matter of imports of
concentrate and is indulging in eva-
sion of import duties; and

(c) whether his Ministry hag receiv.
ed number of complaints against Coca
Cola Export Corporation in this mat-
ter and still it has not recommended
penal action under 1({DR) Act and Cus-
toms Act against this firm?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): (a)
to (c). Information 15 being collected

and will be laid on the Table of the
House.

Countries participated in Indian Engi-
neering Trade Faly

5878. SHRI S. N. MISRA: Wil the
Mimster of COMMERCE be pleased to
state

(a) the countries that participated
in the recent Indian Engineering Trade
Fair held in Delhi;

(b) how far this fair has been suc-
cessful in increasing awareness in
foreign countries about the engineer-
ing goods manufactured in India; and

(c) what follow-up action is being
taken to tap foreign markets for the
export of Indian engineering goods?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Overseas couniry participation





